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ORDER

(PEP. HOIT'ELE MP . GOPAL FRISHNWA, VICE CHATRMAN)

r’\

Applicant, Famral Singh 3olanki, has £ilzd this application
/3 19 of the Administrative Tribunels Act, 1925, impuygning the
order Jated 2,2.95%, at ann.A-1, by which hiz selection t: the

post of Divizional zosountant was cancelled.

2. We have heard the lzamed counsel for the 1ppl cant and

have carefilly perme =il the recorda.

-

3. The facts Jiving rise o this application may be briefly

stated as £ollows. 2Applicant appeared for szlsction pursuant
toana&ML;gmmm:;md shed in the Emgloyment tews of

(=4

6=12.11,93, i=zzued w the Stafif Zelsction Cowmission, for

reciaitment of Divisicnal Accountant unler Chher 33chward Class
(for short, O32) category The applicant had the rsguizite

eduzaticonal gqualifications and he apgearsd at the examination

which was held on 13.3.94 ander Roll o 17139382 at Jaivur. He

was derlared as Passed and was selscted for the post of

of OBCz. He was thercafrter ashed ¢ submit 3 certificate

izgued by the concernsd District Maglstrate certifving the

.0..02.



fact that he beslongs £o OB catejory. The applicant cotiinsd
ority and suabmittzd the
same o the Unler Secr=tary (MR) of the Ztaff Sclection
Commiszion in the third wesk of 2pril %95, Hiewever1ls szlection

o the post of Divisionzl Accountant was cancelled on the

‘ground that he dczz nok belong to 2n 0BC Cc3heygory.

4, The zontention of the applicant is that =zt the time of
advertisemznt and on thz dste of zramdinaticon he was in the
category of RO 3z per the Gazetie Notification dated 1.9.233,
ruklizhed by the State Govervment of Pajasthan, and as sucth
the subsequent exclusion of his caste (Rajput 30lanki) fram
the list of OECs cannot be made a gromd for dzaying him
appointmsnt. The action of the reSQandents is assailed as
hBeing arkhitcary and unceas ﬂhl“ Zince no opportunity of
perraonal hezaring was afforded to him bezfors cahoelling his
selestion +|»ihw post of Divisisnal socommtant. It is true
thar vide = notification,iﬁsusa by the Pajasthan Govarnment,
dated 27.2.93, ths zaskte of Pajput Solanki wzs included in the.
list £ OBZs. Howsver, Ly anothér notification dated 6.5.94
the cagte of Rajputc S:Jdnll was excluded from the list of GRCs.
It is bornes oui by the recard that on the date of appointherdc
£o the post of Divisional Accountant the 2pplicant belongod

to a caste 1. R2jpat Sclankil, which was nob incluied in the
list of Cals notified by the Rajzsthan Sovernmant on 43.3,94,
Since the casts of Rajpub 3olanlii was not incluled vides
nocification dated 5.2.94 by the sState of Pajazthan, the
applicant 2culd not ke considersd for appointmant to the post
of mivisiomal Acpzountant under CBC categlry. The relzvark

date in thiz k=half iz the date of appoin o st . Sinze the
applicant did not Belong to an OBC ecategory on the Jdake of his
appointrent, thers arises no question of Jgiving an oppeortunity
of hearing to him before denyifng appoihtmant to the said post.

CMMﬂThvame‘ﬁtmenﬁ@muwma there fore, canndt be characterissd

l...'3.



D e Y

as unreasohable. The application has no substance apd it is,

ther=fore, dismissed at the stage of admission.
Ckobse

TAR ( 30PAL KRISHMA )
MEMEE R (8) | ' VICE CHAIRMAN
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